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TAMIL NADU LEGISLATIVE ASSEMBLY

TWELFTH ASSEMBLY - FIRST AND SECOND MEETING OF THE THIRD
SESSION

RESUME OF WORK TRANSACTED BY THE TAMIL NADU
LEGISLATIVE ASSEMBLY FROM 9TH MARCH 2002
TO 15TH MARCH 2002 AND 27TH MARCH 2002 TO

10TH MAY 2002.

. SUMMONS

Summons for the first meeting of the Third Session of the Twelfth Tamil Nadu
Legislative Assembly were issued to the Members of the Legislative Assembly on
the 9" March 2002 in S.0.Ms.No. 26, Legislative Assembly Secretariat, dated the
2nd March, 2002.

The Tamil Nadu Legislative Assembly was again summoned to meet for its
second meeting of the Third Session on the 27th March, 2002 by the Hon. Speaker
under Rule 26(1) of the Tamil Nadu Legislative Assembly Rules in D.O. Letter
N0.4474/2002-1, TNLAS (B-I), dated 20.3.2002.

II. DURATION OF THE MEETING

The first meeting of the Third Session of the Twelfth Tamil Nadu Legislative
Assembly commenced on the 9™ March, 2002 and adjourned sine-die on the 15 ™
March, 2002. The second meeting of the Third Session was commenced on the
27th March, 2002 and adjourned sine-die on the 10th May, 2002.

lll. SITTINGS OF THE ASSEMBLY

The Tamil Nadu Legislative Assembly sat for five days during the period from
11th March, 2002 to 15th March, 2002 and Thirty days during the period from 27th
March, 2002 to 10th May 2002 on the following days:-

11th March, 2002, 12th March, 2002, 13th March, 2002, 14th March, 2002,
15th March, 2002, 27th March, 2002, 28th March, 2002, 1st April, 2002, 2nd April,
2002, 3rd April, 2002, 4th April, 2002, 5th April, 2002, 8th April, 2002, 9th April,
2002, 10th April, 2002, 11th April, 2002, 12th April, 2002, 16th April, 2002, 17th
April, 2002, 18th April, 2002, 19th April, 2002, 22nd April, 2002, 23rd April, 2002,
24th April, 2002, 25th April, 2002, 26th April, 2002, 29th April, 2002, 30th April,
2002, 2nd May, 2002, 3rd May, 2002, 6th May 2002, 7th May 2002, 8th May 2002,
9th May 2002, 10th May 2002.
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The Assembly also met in the afternoon on the 12th March, 2002, 13th
March, 2002, 29th April, 2002, 30th April, 2002, 2nd May, 2002, 3rd May, 2002, 6th
May, 2002, 7th May, 2002, 8th May, 2002, 9th May, 2002 and 10th May, 2002.

In terms of hours, the House sat for 164 hours and 39 minutes.

IV. PROROGATION
The Third Session of the Twelfth Tamil Nadu Legislative Assembly was
prorogued with effect from the 1st June 2002 vide S.0.Ms.N0.90, Legislative
Assembly Secretariat, dated the 1st June 2002.
V. OBITUARY REFERENCES

Nineteen Obituary References were made in the Assembly on the demise of
the following former Members of the Assembly on the dates noted against them:

Serial Constituency Period in Date of Date on which
No. and which demise reference was
Name served as made in
Member the House
1) (2) 3) (4) ()
1. Thiru N. Sivaraj Nagapattinam 1952-1957  06.8.2001 11.3.2002
(GI)
2. ThiruV. George Padmanabha- 1967-1971  16.9.2001 11.3.2002
puram
3. Thiru P. Kolanda- Namakkal 1957-1962 24.9.2002 11.3.2002
Gounder (G
4. Thiru S.Krishnan Pollachi(Gl) 1937-1939 3.10. 2001 11.3.2002
Rural(SC) 1947-1952
Thiru C.T. Coimbatore 1996-2001 28.10.2001  11.3.2002
Dhandapani (West)
Thiru C. Pandurangan Chengam 1971-1976 11.11. 2001 1.3.2002
Thiru S.D. Pattukottai 1980-1984 6.12.2001  11.3.2002
Soma sundaram Thanjavur 1991-1996
(former Minister)
. Thiru N.S. Balaraman Arakkonam 1971-1976  20.12.2001  11.3.2002
. Thiru K.T.K. Madurai 1971-1976 26.12.2001 11.3.2002
Thangamani (West)



10. Thiru Mohammed
Asif
(former Minister)

11. Thiru P. Mokkian

12. Thiru L. Balaraman Kaniyambadi

13. Thiru R.
Venkidusamy
@ Venkedu

14. Thiru K.R. Raju

15. Tmt. C. Kulanthai-
Ammal

16. Tmt. R. Shyamala

17. Dr. K. Nagarajan

18. Thiru A. Shahul
Hameed

19. Tmt. Lourdhammal-
Simon
(former Minister)

Triplicane

Rajapalayam

(S.C)

Singanallur

Gudalur

Sulur

Kovilpatti

Vadamadurai

Kadayanallur

Colachel

1991-1996

1980-1984

1967-1971

1977-1980

1991-1996

1957-1962
1962-1967

1991-1996

1971-1976

1980-1984

1957-1962

12.1.2002

25.2.2002

25.2.2002

7.3.2002

24.3.2002

27-3-2002

2-4-2002

28-3-2002

14-4-2002

4-5-2002

11.3.2002

11.3.2002

11.3.2002

11.3.2002

28.3.2002

1.4.2002

3-4-2002

8-4-2002

17-4-2002

6-5-2002

All the Members stood in silence for a minute as a mark of respect to the

deceased.
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Vi. CONDOLENCE RESOLUTIONS

) On the 11" March, 2002, Hon. K. Kalimuthu, Speaker, placed before the
House the following Condolence Resolution:-

1102001 ety gbw-stagly  wrBes s epsHer Bgubd, 13122001
Sy Bpdu gaprussfar e wfu ewiuter @pHu ungmesenpsHenr Bgud
pugpsiu Selpandsellen srégsivsmar Sfips BUCurma Bsawb DPTES
oL &g Qésmau  grégsdsdt @pHus Hopriger  Sgo  @bHu
gaprwasder  Bgd  pLsiuL.  gragsasamsCa  @UCuree smBEDG!.
Soflpaurgd  wpgd s aetens Qewdsmer  epss GpHaauliigid
Guweaneild aarmgid ghpsQardrar Queng. Sdliranssdar eps S0 aug eI
SaCwr® Ceapgssiur. Caar@w edap Heovur e  @OCurme 2 ps
Cewdpg. BssvuamseliaCurgy  searaTRREmSNZ SRIEMTE  SLenenu
PeopCapgd  CaumemSidr  priger ungamuSpenss sriser Berguieor s
urgatuLy  ueLwlleny wppd geew  sigawiseidar wepase BUCuTMmea
PHs Priseas GsfalsnsQardadpg’”.

The above resolutions were adopted nem con. after observing silence
for two minutes as a mark of respect to those who have lost their lives in the
attacks.

(2) On the 11" March, 2002, Hon. Thiru C. Ponnaiyan, Leader of the House
moved the following condolence Resolutions:-

@ "@pdu ummEpwerp agorpid @end awds WSS FOVMTTES
CoipGsBasiuTLamd. uavwne garprusardu, polss  Selerfler
BO@SETE  JHLUTHULLGUHD, RENHILS, [HILTEHOHD WwILsmar Gpi o e
umuCsflanl  seL Ly ssaumd. sy Hpew. &GO ey GsraaChrEs,
SiMmeruemud  SpumensHE  Csogd  umig  Phuapdare  searsg
grudlengngud  slfungumgenl  ungm L UQuppeud,  ereflenowld, DL &P
seenssGs Garan® B-eaugl wisaaas swoaumss Hpbur vellurdiu S,
Pebd. uraCund eufsdr 332002 ey aHiumng AugdHear  sryemToNE
e wrwweLbsgy SPHe BuCurmes HHFFAD, Y HAPTEMS FWFPD
Qararépg). .
BuGuppsmawlien wapeaileamsd Sumrl IfHH uGHHL DFsD GOLUSHDELD.
Saf efpdops BuéssHiew @uCurea seiE PSS Brisoews
Qzflefisgs Qanear&pg".

) SEsmiunsad pefs QsreHlmps Csip@sdéstul(® @UCureaudd
egufemral  ueflurpdluemy, @Beafw  uamgs. Gswud Popgb Csrar®
Swarsg srudaflepd pluemiCan® Ssppsemorer Hm. g, Qedeungy
Sjeufsar 2912002 ey wepaypp GewHudps PuCLrea Qumb HHFESHuy,
<pHAPTERITS Fupepd CsrTdpg.  DeurE wWpATH Dwer BYHE BB
Safsd Ghvusdass BuCurea Lwis Brusmes Qsfclsgss Qarardpg”.



-5-

' .@ﬁfQL{@lﬁgm&uﬁlér wepellemnd  @wers Iy aumBEL DIsD
GOLUEADEL. e enpAmEs BuissPied BUCLrea ey LbbS
Grusaoed Gzflalsné Garardpg’”.

() ‘SFepiunésd el Qaredlldmps CoipGs@ssuu ) BUCureeauieo
e pulengrals  ueflurpPueumn, @efllu  uaTh,  Qswd WOp@Id  Qaraw@®
cym.mSy suferfl o plyemiCan® Happsamonen dm. g Qedeunrgy
Dleuysar 2912002 ey wapapy QeuHuis GUCureas Quepw SiHFEHuyb,
<HOpremns guwpepd QsreTdpg.  SeurH MDD e Subg aumb LD
Safsd GOwusHareg QUCurme gPhs Brismag Qsflefiggs Qarardmg”.

The Leader of Opposition, Leaders of Parties and Hon. Chief Minister spoke
on the resolutions. Hon. the Speaker also associated himself with the sentiments
expressed by the leaders.

The above Resolutions were adopted nem con after observing silence for
two minutes.

The House was then adjourned for the day as a mark of respect to the
departed souls.

VII. QUESTIONS

332 Starred Questions were answered on the floor of the House. Answers
to 1877 Unstarred Questions were placed on the Table of the House. Besides
these 2 Short Notice Questions were also answered on the floor of the House.

VIIl. PANEL OF CHAIRMEN

On the 12" March 2002, Hon. the Speaker announced in the House the
following Panel of Chairmen for the Third Session of the Twelfth Tamil Nadu
Legislative Assembly:-

1. Thiru P.R. Sundaram

2. Thiru A. Papa Sundaram
3. Thiru P. Rajarethinam

4. Thiru M.A. Hakeem

5. Thiru C.K. Tamizharasan
6. Thiru L. Santhanam
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IX. GOVERNOR'S ADDRESS AND MOTION OF THANKS THEREON

His Excellency, Thiru P.S. Ramamohan Rao, Governor of  Tamil Nadu
addressed the Members of the Twelfth Tamil Nadu Legislative Assembly
assembled in the Legislative Assembly Chamber, Secretariat, Chennai at 11.00
a.m. on Saturday the 9th March, 2002.

‘Tamizh Thai Vazhthu' was played at the commencement of the Governor's
Address. The Governor addressed the members in English, thereafter the Tamil
version of the speech was read out by the Hon. Speaker as usual. 'National
Anthem' was played at the end.

The Motion of thanks to the Governor's Address was moved by Thiru P.
Rajarethinam and seconded by Tmt. P. Vijayalakshmi Palanisamy on 12th March,
2002.

The discussion on the Motion of thanks to the Governor's Address took
place in the Assembly for four days i.e. 12th March, 2002, 13th March, 2002, 14th
March, 2002 and 15th March, 2002.

Thirty-nine Members including the Deputy Leader of Opposition took part in
the discussion. Hon. the Chief Minister replied to the debate on the 15th March,
2002.

Thirty three amendments to the Motion of thanks were received. Out of
which thirty were admitted and remaining three were disallowed.

Tvl. K.C. Karunakaran, C. Gnanasekaran, H.M. Raju, V.K. Lakshmanan,
I. Ganesan, and S.G. Vinayaga Murthi moved the amendments standing in their
names on 14th March, 2002. At the end of discussion on the Motion of thanks on
the 15th March, 2002, the amendments moved by the above Members were
deemed to have been withdrawn by leave of the House and thereafter, the original
Motion of thanks to the Governor's Address was adopted in the House on that day.
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X. STATEMENT MADE BY THE MINISTERS UNDER RULE 110 OF THE TAMIL NADU
LEGISLATIVE ASSEMBLY RULES

During the period Eleven statements were made in the
floor of the House by Hon. Ministers under rule 110 of the Tamil Nadu

Legislative Assembly Rules. The details are as follows:

Serial Number Statement made by Subject
and Date
1) (2) 3)

1. 13.3.2002 Hon. Selvi J Merger of Ariyalur District with
Jayalalithaa, Perambalur District.
Chief Minister

2. 1.4.2002 Hon. Selvi J Matter related to the Kuwait citizen
Jayalalithaa, Dhalal Azmi who was arrested in
Chief Minister connection wtih possession of

duplicate passport and detained in
Vellore Prison.

3. 1.4.2002 Hon. Selvi J Attack on the Bharathiya Janatha
Jayalalithaa, Party Office at Choolai in Chennai.
Chief Minister

4, 2.4.2002 Hon. Selvi J Procurement of Paddy from the
Jayalalithaa, farmers of Tamil Nadu.
Chief Minister

5. 4.4.2002 Hon. Thiru O. Collection of toll at Chennai -
Panneer Pondicherry East Coast Road.
Selvam,
Minister for
Public Works
and Prohibition
& Excise

6. 10.4.2002 Hon. Thiru C. Regarding Tiruppur Town
Durairaj, Development Scheme.
Minister for
Local
Administration.

7. 12.4.2002 Hon. Selvi J Action taken by the Government
Jayalalithaa, for distribution of the drinking
Chief Minister water in Chennai city.

8. 12.4.2002 Hon. Selvi J Regulation of entry fare in the
Jayalalithaa, Cinema Theatres.

Chief Minister




Serial Number Statement made by Subject
and Date
1) 2) 3)
9. 23.4.2002 Hon. Selvi J Outcome of the talk with the Union
Jayalalithaa, Minister for Energy on 22.4. 2002
Chief Minister in regard to Tamil Nadu Electricity
improvement Scheme and supply of
Electricity to the State of Tamil Nadu
from the Central grid.
10. 7.5.2002 Hon. Selvi J Waiver of one percent of Luxury tax
Jayalalithaa, levied on the Silk Sarees which cost
Chief Minister more than Rs.3000/-
11. 7.5.2002 Hon. Selvi J Cancellation of Additional Electricity
Jayalalithaa, charge levied on the power looms with

Chief Minister effect from 1.12.2001.

Xl. CALLING ATTENTION STATEMENTS

Thirty one Calling Attention Statements were made on the floor of the House
by the Hon. Ministers on the following matters of urgent public importance:-

Serial Number  Name of the Minister Subject
and date on members who who made
which the called the the
statement was  attention of Statement.
made the Minister
1) 2) 3) (4)
1. 2.4.2002 Thiru P. Arasan, Hon. Minister for  To discuss matters

Fisheries relating to the
Srilankan Coast
Guards seizure of
two boats and
apprehension of
seven fishermen of
Kottaipattinam and
Jegathapattinam of
Manalmelkudi
Panchayat Union in
Arantangi Taluk of
Pudukottai District




1) ) 3)
2. 3.4.2002 Thiru G.K. Mani Hon. Minister for
Public Works
Prohibition and
Excise

3. 4.4.2002 Thiru C.
Gnanasekaran

Hon. Minister for
Health

4, 4.4.2002 Thiru K.
Kandasamy

Hon. Minister
for Social
Welfare

5. 5.4.2002 Thiru K.
Murugavel Rajan

Hon. Minister
for Education

6. 10.4.2002 Thiru G.K. Hon. Minister
Mani for Forests and

Environment

To discuss the tension
arising out of the work
being held up in
connecting
Panchapalli Channel
with the dried up lake
around Paparapatti

of Pennagaram
Constitutency of
Dharmapuri District.

Matters relating to the
Government Medical
College at Vellore

not being functional
despite its sanction
and location.

Matters relating to wide
spread occurrence of
female infanticide.

Anxiety arising

out of communal
rotation not being
properly
implemented in the
appointment of
Principals and
Professors for
private colleges and
Government aided
private colleges
throughout

Tamil Nadu.

Matters relating to
the killing of a
person namely
Govindan by wild
elephant attack at
Sorakkampati of
Vembillahali
Panchayat in
Pennagaram
Constitutency of
Dharmapuri District.




(1) 2) 3) (4)
7.12.4.2002 Thiru E.V. Velu Hon.Minister Release of
for Public Works water in the left
and Prohibition bank canal of
and Excise Sathanur Dam for
Paddy Crop.
8.17.4.2002 Thiru K.K.S.S.R. Hon. Minister Matters relating to
Ramachandran for Local allocation of funds for
Administration alleviating drinking
water scarcity and
for supply by tanker
lorries in Sattur
Town.
9. 17.4.2002 Tvl. Kovai Hon. Minister Matters relating to
Thangam for Labour daily wages under
J. Hemachandran force being reduced
D. Mony in respect of Tea,
K.C. Karunakaran Rubber and Coffee
G.K. Mani estate workers.

K. Kandasamy

10. 18.4.2002 Thiru Durai Hon. Minister for Matters relating to the
murugan Public Works and decision taken by the
Prohibition and National Water
Excise Resources Council

pursuant to
National Water

Policy.
11.18.4.2002 Tvl. D. Mony Hon. Minister Matters relating to
J. Hemachandran  for Fisheries apprehension of
T. Pachamal Twelve fishermen
Austin of Azhikal village
C. Gnanasekaran near Muttam in
G.K. Mani Kanniyakumari
district on

19-3-2002 by the
Srilankan Coast
Guards.




1) 2) 3)
12. 19.4.2002 Thiru A Hon. Minister
Sivaperumal for Public Works
and Prohibiton
and Excise

13. 22.4.2002 Tvl. A. Asokan Hon. Minister

E.V. Velu for Revenue
T. Velmurugan
P. Arasan
G.K. Mani
14. 23.4.2002 Thiru G. Hon. Minister
Palanisamy for Revenue
15. 23.4.2002 Thiru T. Hon. Minister

Velmurugan for Forests
and Environment.

Matters relating
to conversion of
cultivable lands into
barren lands
consequent on private
giant bore-wells being
dug up for commercial
purposes around
Ottapidaram, Pudhiyamuthur
and Panchalankuritchi of
Ottapidaram Constituency
of Thoothukudi District.

Matters relating to
uninterrupted
functioning of the
welfare Board
constituted for the
interest of
agricultural
labourers pursuant
to an announcement
made in the
Assembly.

Matters relating to

bifurcation of
Thiruthuraipoondi
Taluk of Thiruvarur
District providing
for the formation of
a new taluk with
the headquarters
at Muthupet.

Matters relating to
Large scale
destruction of
fishes consequent
on effluents being
let into sea without
treatment from
TANFAC Ltd., at
Cuddalore SIPCOT
Premises.




1) @) 3 4
16. 24.4.2002 Tvl. K. Hon. Minister Matters arising
Pandurangan for Public Works out of the National
C. Gnanasekaran and Prohibiton Highway between
and Excise. Ochery and Natrampalli

of Vellore District
being widened at

present.
17. 26.4.2002 Thiru K. Hon. Minister Matters relating to
Kandasamy for Rural the stoppage of
Industries terminal benefits to the

workers of Keelkothagiri

Industrial Co-operative

Tea Factory of Nilgris District
who have voluntarily retired.

18. 29.4.2002 Tvl. J. Hon. Minister  Matters relating to the
Hemachandran for Revenue Devastation caused to
D. Mony the banana crop by cyclonic
G.K. Mani storm and rain in the
K. Murugavel areas of Srivaikuntam,
Rajan Alwarthirunagari and

Kazhugumalai of
Tuticorin District.

19. 29.4.2002 Thiru Kovai Hon. Minister Matters relating to the
thangam for Labour need for the Government

to take over the
Management of High-Forest
Estate belonging to Mahaveer
Plantations Ltd., for non-payment
of wages and
closure for more than a year.

20.2.5.2002  Thiru G. Hon. Minister Matters relating to

Palanisamy for Education non-eligibility of B.A.,
and B.Sc. degree holders
having post-graduate
degree and B.Ed in Tamil
Literature for being
selected by the Teachers
Recruitment Board as Post
graduateTeachers.




22

23

24,

25

26.

27.

.2.5.2002 Thiru K.

. 3.5.2002 Thiru K.
Paramalai

.3.5.2002 Tvl. P.Arasan

. 6.5.2002

6.5.2002 Tvl. B. Parani-

7.5.2002 Tmt. Valarmathi

7.5.2002 Thiru M.P.

@) ®3)
Hon. Minister
Kandasamy for Revenue

Hon. Minister
for Industries and
Commercial Taxes

Hon. Minister
for Handlooms
and Textiles

G.K. Mani
K. Arumugam

Hon. Minister

kumor for Public Works

K.N. Sekaran and Prohibition
and Excise.

Tvl. C. Hon. Minister

Gnanasekaran for Forests

G.K. Mani and Environment

Hon. Minister

Jebaraj for Education

Hon. Minister
for Local
Administration

Saminathan

Matters relating toTea Plants
affected by the recent halil
storm at Kothagiri and
Udhagamandalam in the
Nilgris District.

Matters relating to quarrying of
sand from the River Vaigai and
near by areas of private people
in violation therefore and its
consequential adverse effect

Matters relating to Handloom
Weavers in Tamil Nadu being
affected by the recession of
handloom textiles to the extent
of Rupees 500 crores.

Matters relating to immediate
release of water in Uyyakondan
channel which has been stopped
for the present, for irrigations in
Trichy in order to save the
Standing crops.

Matters relating to Wild elephants

causing destruction to the crops
and the trees and fear among
villagers in siruvani hill areas
of Coimbatore District and
Mantharakuttai, Reddiyur and
Padakuppam villages of
Javvadu hills in Vellore District.

Matters relating to M.B.A course

not being commenced in
Arulmigu Meenakshi Government
Arts College for Women, Madurai
despite the grant of

'No Objection Certificate' by
Madurai Kamaraj University.

Matters relating to drinking
water supply not being made
available in Moolapalayam
village of Erasanampalayam
Panchayat in Moolanoor
Panchayat Union of Vellakovil
Constituency in Erode District.




28. 8.5.2002

29. 8.5.2002

30. 9.5.2002

31.9.5.2002

Thiru G. Palani-
samy

Tvl. J.

Hemachandran

D. Mony

N. Nanmaran

Era. Thiruma-
valavan

Thiru V
Jayaraman

Tvl.D. Mony
J. Hemachandran

Hon. Minister
for Hindu
Religious and
Charitable
Endowments.

Hon. Minister
for Revenue

Hon. Minister
for Public Works
and Prohibition
and Excise

Hon. Minister
for Labour

Matters relating to the need
for desilting six tanks
belonging to Sree
Bhavaousha theeswarar
Swamy Temple in
Thiruthuraipoondi of
Thiruvarur District.

Matters relating to

the fire accident that razed
Ambedhkar hutments of
Ashok Nagar in Chennai on
1.4.2002.

Matters relating to
the need for
releasing water from
Parambikulam
Aliyar canal to the
withering coconut
trees in Pollachi
constituency.

Matters relating to the
fire accident

hat has destroyed
five match

Industries in Indira
Nagar of Kovilpatti.




15
Xll. LEGISLATIVE BUSINESS

During the period, 39 Bills were introduced in the Assembly, out of wich 38
Bills were considered and passed and one bill was referred to the Select
Committee. The details are as follows:-

Date of Date of
Serial number and Introduction | Consideration
Title of the Bill and passing
2) 3)
1)
The Tamil Nadu Appropriation
(Vote on Account) Bill, 2002 28.03.2002 28.03.2002
( L.A. Bill No. 1 of 2002)
The Tamil Nadu Appropriation 28.03.2002 28.03.2002
Bill, 2002 ( L.A.Bill No. 2 of 2002)
The Tamil Nadu Prohibition of
Smoking and Spitting Bill, 2002 | 04.04.2002 10.05.2002
(L.A. Bill No. 3 of 2002)
The Tamil Nadu Panchayats
(Amendment) Bill, 2002 04.04.2002 11.04.2002
( L.A. Bill No. 4 of 2002)
The Tamil Nadu District
Municipalities (Amendment) 04.04.2002 11.04.2002
Bill, 2002
( L.A. Bill No.5 of 2002)
The Tamil Nadu Municipal
Corporations Laws (Amendment) | 04.04.2002 10.05.2002
Bill, 2002
( L.A. Bill No. 6 of 2002)
The Tamil Nadu General Sales
Tax (Amendment) Bill, 2002 08.04.2002 11.04.2002
( L.A. Bill No. 7 of 2002)
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1)

)

)

10.

11.

12

13

14.

15.

The Tamil Nadu Motor Vehicles
Taxation ( Amendment)

Bill, 2002

(L.A. Bill No. 8 of 2002)

The Tamil Nadu Town and
Country Planning (Amendment)
Bill, 2002

(L.A. Bill No. 9 of 2002)

The Tamil Nadu Water Supply
and Drainage Board
(Amendment) Bill, 2002

(L.A. Bill No.10 of 2002)

The Tamil Nadu General Sales
Tax (Second Amendment)

Bill, 2002

(L.A. Bill No.11 of 2002)

The Tamil Nadu General Sales
Tax (Third Amendment)

Bill, 2002

(L.A. Bill No.12 of 2002)

The Tamil Nadu Panchayats
(Second Amendment) Bill, 2002
(L.A. Bill No.13 of 2002)

The Tamil Nadu Panchayats
(Third Amendment) Bill, 2002
(L.A. Bill No.14 of 2002)

The Tamil Nadu Municipal Laws
(Amendment) Bill, 2002
(L.A. Bill No.15 of 2002)

10.04.2002

10.04.2002

17.04.2002

17.04.2002

17.04.2002

22.04.2002

22.04.2002

22.04.2002

11.04.2002

11.04.2002

10.05.2002

08.05.2002

08.05.2002

10.05.2002

23.04.2002

10.05.2002
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1) (2) 3)

16. The Tamil Nadu Co-operative
Societies (Amendment) Bill, 2002 | 26.4.2002 08.05.2002
( L.A. Bill No. 16 of 2002)

17. The Tamil Nadu Municipal
Corporations and Town and
Country Planning Laws 2.5.2002 10.05.2002
(Amendment) Bill, 2002.

( L.A. Bill No. 17 of 2002)

19. The Tamil Nadu Tax on Entry of
Goods into Local Areas
(Amendment) Bill, 2002. 2.5.2002 8.05.2002
( L.A. Bill No. 19 of 2002)

20. The Tamil Nadu Essential
Services Maintenance Bill, 2002. | 6.5.2002 10.05.2002
(L.A. Bill No. 20 of 2002)

21. The Tamil Nadu Sales Tax
(Settlement of Disputes) 7.5.2002 08.05.2002
Bill, 2002
(L.A. Bill No. 21 of 2002)

22 The Tamil Nadu Plastic Articles Referred to
(Prohibition of Sale, Storage, Select
Transport and Use) Bill, 2002. 7.5.2002 Committee
(L.A. Bill No. 22 of 2002) on

08.05.2002

23. The Code of Criminal Procedure | 8.5.2002 10.05.2002

(Tamil Nadu Amendment)
Bill, 2002
(L.A. Bill No.23 of 2002)
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1)

@)

®)

24,

The Chennai Metropolitan Area
Groundwater (Regulation)
Amendment Bill, 2002.

(L.A. Bill No. 24 of 2002)

8.5.2002

10.05.2002

25.

The Tamil Nadu General Sales
Tax (Fourth Amendment)

Bill, 2002

(L.A. Bill No. 25 of 2002)

8.5.2002

10.05.2002

26.

The Tamil Nadu General Sales
Tax (Fifth Amendment) Bill, 2002
(L.A. Bill No. 26 of 2002)

8.5.2002

10.05.2002

27

The Tamil Nadu General Sales
Tax (Sixth Amendment)

Bill, 2002

(L.A. Bill No. 27 of 2002)

8.5.2002

10.05.2002

28

The Tamil Nadu Appropriation
(No.2) Bill, 2002
( L.A .Bill No.28 of 2002)

8.5.2002

09.05.2002

29

The Tamil Nadu Universities
Laws (Amendment) Bill, 2002
(L.A. Bill No.29 of 2002)

9.5.2002

10.05.2002

30

The Mother Teresa Women's
University (Amendment)

Bill, 2002

(L.A. Bill No. 30 of 2002)

9.5.2002

10.05.2002

31

The Tamil Nadu Municipal Laws
(Second Amendment) Bill, 2002
(L.A. Bill No.31 of 2002)

9.5.2002

10.05.2002
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Xll. FINANCIAL BUSINESS

The Budget for the year 2002-2003 was presented to the Legislative
Assembly by Hon. Thiru C. Ponnaiyan, Minister for Finance and Information
Technology at 10.00 am on Wednesday, the 27th March, 2002.

The General discussion on the Budget took place for six days on the
following dates:

1st April, 2002, 2nd April, 2002, 3rd April, 2002, 4th April, 2002, 5th April,
2002 and 8th April, 2002,

Twenty seven Members including the Leader of Opposition took part in the
General discussion. The Hon. Minister for Finance and Information Technology
replied to the debate on the 8th April, 2002 and 9th April, 2002,

Voting of Demands lasted for 20 days from 9th April 2002 to  8th May,
2002. The dates on which Discussion and voting of Demands for grants took place
are as follows:

9th April, 2002, 10th April, 2002, 11th April, 2002, 12th April, 2002, 16th
April, 2002, 17th April, 2002, 18th April, 2002, 19th April, 2002, 22nd April, 2002,
23rd April, 2002, 24th April, 2002, 25th April, 2002, 26th April, 2002, 29th April,
2002, 30th April, 2002, 2nd May, 2002, 3rd May, 2002, 6th May, 2002, 7th May,
2002 and 8th May, 2002,

Out of 8294 Cut Motions received, 7448 were admitted of which only 1426
were actually moved in the House. After the discussion on the Demands for Grants
were over, the Cut Motions were either withdrawn by the Members or deemed to
have been withdrawn by leave of the House. All the 49 Demands for Grants were
discussed and voted by the House. The dates on which the Demands were moved
and voted are given in the Annexure (Page.No.73)

The Tamil Nadu Appropriation (No.2) Bill, 2002 (L.A.Bill No.28 of 2002)
relating to the Budget for the year 2002-2003 was introduced in the Assembly on
8th May, 2002 and considered and passed on 9th May 2002.

2. On the 27th March, 2002, Hon. Thiru C. Ponnaiyan, Minister for Finance
and Information Technology laid on the Table the Demands for Advance Grants
(Vote on Account) for the year 2002-2003.

The Demands were moved and voted by the House on 28th March,
2002.
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The Tamil Nadu Appropriation (Vote on Account) Bill, 2002 (L.A. Bill No. 1 of
2002) relating to the Demands for Advance Grants (Vote on Account) for the year
2002-2003 was introduced in the Assembly on the 28th March, 2002 and was
considered and passed on the same day.

3. On the 28th March, 2002, Hon. Thiru C. Ponnaiyan, Minister for Finance
and Information Technology presented to the Assembly the Final Supplementary
Statement Expenditure for the year 2001-2002.

The Demands were moved and voted without discussion by the House on
the same day.

The Tamil Nadu Appropriation Bill, 2002 (L.A. Bill No.2 of 2002) relating to
the Final Supplementary Statement of expenditure for the year 2001-2002 was
also introduced and considered and passed on the 28th March, 2002 .

4. On the 28th March, 2002, Hon. Thiru C. Ponnaiyan, Minister for Finance
and Information Technology, presented to the Assembly the Demands for Grants
for Excess Expenditure in the year 1990-1991.

The Demands were moved and voted without discussion by the House on
9th May, 2002.

The Tamil Nadu Appropriation (No.3) Bill, 2002 (L.A. Bill No.36 of 2002)
relating to Demands for Grants for Excess expenditure in the year 1990-1991 was
introduced on 9th May, 2002 and was considered and passed on 10th May, 2002.

XIV. GOVERNMENT RESOLUTIONS

(1) On the 16th April, 2002, Hon. Selvi J Jayalalithaa, the Chief Minister
moved the following resolution:-
" upQasrere QelwlulL gperemter LML TSLT oY
fmnges ampd sefsefian Qarene asdd wasdus Gopardlunss
sHmsLLOL Bones aPsel  ydeeldar  gawa  Ceugililerener
Gounsgeer oL agurs @Bomms o0s ®osy Cswg BFHu  rdiod
guUMLLLEDEG LHPL SITe oL ang pLealgdasau Cuplardrar CeuarHu
e @&sLu Cupener  aupypisHApE. Gugub, geoL Gl
sl  ydliaeaien Quéssanss sHs THsS @b Bbdwu
SmpigpEer mepu  oigwHéssd sy ereigd wWHHW  BTws
BuCureas aubuDSHEDE.
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homar prigd sHCury pLBH @b Bapeysmaryd, ps
priené snips Sellpauns Quésswrar LTTE sl mp oO@soel yalas
BuwéagHen Smeeul Sgunsyer, 10.4.2002 SN sfauCge
upSflesunaisens Culy efiggasuynd LTS, s wésdr Wsad
SHTERN eni_pgicTareny.

umrssdlen (peamer Spgwi S grgdes spH DeuFsdr LGB
QewwincLg  Gfiigs.  Byaw Csmeenied Srurspar  Ozflelss
amppbadr uph BBsé siLweapy Curea daaw same Cstadpg.
V91> yewr® Cw 2~ b  prar  seng Hm. grgfes sMpH afsdr
Blaeyd Camwrer wepuildr vRGsmme Gelwlul Laguh, @pss
Qsr@roner Qewalld, sllp mp sl Lelasr Bubswp e anaeuly
Sgunargud e pHuNs FLLBSLILL K MGESAT Taumsud Bis Hre Dergud
wpbHeN_eSdena.

1991 wppd 19924 Haw@psefld. glips s TOSs Qg
ywpéseflen  swemrons, wHHL s sOY TP APseel  ydladr
Buéssgag 1967-b yaw® s LeACMs pLeugdmaser (BELL) sl gHer
&P - Unlawful Activities (Prevention) Act, 1967- eitLig 1451992 Yo genL
Qewsgl.

B iq-elt @MU anL_uyb, LUNGIETIHLILD - T3 NGS5
Caamqufe geng LUkiemas peiEg cenips sOPs siLwedpl Curemes, 1994-
b Hyaw® gurd wrsw 20-b Cpd eng. 50 mY AGsmel yalsdr
BuéssHen Sgren geLenw, U51994 wad Cugd @rand LarGaEHsEE
fludés Caan@wn ey wsHU s Carfl gm Sjoresas Dbl
Curamaniesy MAapCapfwg. sl mp dOseal ydsd QuassHean
Lwhisrens pLeugdmasdr Sl priged  Qsmimbd  sunub  @wmbal
apssid, Diss so Cuogd Blussiun L g s560urgy  perLpampuilé
ecrer @pss s amdlerp 1352002 HECOI® (YyaueLdps BBss
gL eow eumdenp 1452002 oep WEo CoEI Braw® ATDEEHES
flnsss Canfl wramyllE slps Wswemwss) Deufser wraTLlEG UTTSL
Srgof Deufs@héE@ 1042002 erp Sigs0 T e dramyadr.

gl myp diPgeal ydlsdr QuéssHamd. By BILOEE FHULSE
Salgl USMS BeG camips WHHL HTsH HETawuld BapCeappri L
Uwiisrang sOULE s, igteug Prevention of Terrorism Act, 2002
sl gfen & sl myp dPseen ydsd Quassas e Sdlpars
Senouune  fledisy Boédpg. 1967-0 yeaw@®@ slLaCorg
pLougdenaser (EOUY s FHamuqud, 2002  wwhisgengs OIS
sULgfeugud,. gy  mYp  @seel ydllser | @uésd  sen
Qswwiu’ @eter Curfgud, sl mp Appameol ydlads Suésd wHPILD
g P sray SemvlLsalidr Qgrrsfwren UwRISIAURE BLcugEmssenet
gpown  @pHureilenr uTFENILESWL. BOPUTGT@WLEGL, EEHLLLN HEEW
Qem by Puss JoUOD Hevew Buss aming.
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iy Guurddimppgy sl el s e Cauat(id eTen(D
Qurgiamer Qanaiens ceLw sAp pILRécs Quiud apleap s6Hs
Salipaury  enwliyssamen  SOWPHIG  eNBseels uen., TNLA (Tamil Nadu
Liberation Army) wpgd sl pre Byl wen., TNRT (Tamil Nadu National
Retrieval Troop) ¢réirp iewLysEbLa1. i) mp elPsemel Ldsdr Bussd
Qpoprdu Gsmjeu gpubsHs Osrar@aearg. Dbss sl Sellgaung
Senwolsear  sllp mp dPsean ydad Qussses  Cpmgwnseyd,
wapipaotsaid o sllLCsr®. Biseli b Bobs csafawwyp Qupddrper.
Qapdlen  LwRsTANg PLAENESEHD.  DF  clenetams  WLésafer
e Lanwd@L. eull@Baew gour urfigyd Bsab Bswrsaud, LFOTEGLD
Boipssrd. 50970 Sws Bbs Qreard DePLLLES@ETLD, 1908-D gy @
Gdps sOLY Hmes sl b ysneugl. Criminal Law (Amendment) Act 1908-
it 9112001 e se. Qelw Ceaudrgw Heow ghulLg.

Sgurspefer Sirfwier <2, Cangay sLpS 1042002 gyeingy
Qswdurenjsefid  Cuswbd CGurg, umspBer  (pevemer  Gggwi S
piggey anpd Sersdr LEGsTe QeULiLLL G 10 YPETREEEES (e
pLips Depsd eapd HH upd apie Bargid pPOLCUDY eumaUST,
S Phd e &GS T &p Queony g  GzflalsHmiug
wifgd yfoms ecrerg. A omggay apd LEQET® QEUwLLLLg
upPw  eupsens  elenflLugpans JPUPSSIIC L. Premulsasiiuc L.
B Hwenpib, Sm g ampd afsdfidn Qsremaulid sO) MY
SPsmar LeSlser Buisspw, SIFe Seneeuff Sguraygyd
SLUBFLLL LIS TOSHMISEH DmUuCsT®. Ygunsremenr HHss Qarane
asded flefissnuiL psd GHpeaurefl -- First Proclaimed Offender ereirp
Siflelivienuyd Qauigidrarg:.

wrar g slps asemwssy Cswel GO Quedisr eufser,
199156 Hyew® pswmwssms Qmps Gurg. HWCuresw LMTsL OFsw
Hm. 9ell prélbw e EFEEHES, hokisn wCs® Qs iy Garam(,
LTTE saweai dgurspeen Morisralalimpps QibSurelpes Csram@eur
Caain@d ereiang adlypsd susw oW edamy. Bomst e
Sigudeow Gupgp pog SEHu  Trgpauses BorstelpE igutnd
Gounsgenen Senp Sysy Qatan® ep Ceauer@®bd, istaug extradite
QWG erearp sl i umrsl Ugwer Csl(é Qareming.
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BpHureller gppeunefl erep iflefdstu L Syunsyen, i kisreld
sfauGges usfflmsunariadr eny ufmisorss Cgrad. seig Bussn
QpUsLsmaTs Fipsargs aeipd. sefis sl mECuo ghisdr QandTanaswns
Busg e oifefdgdary upd sBPs wdser Waeyb SPTE
DDLHleTereny.

sy mp dfseal Udlasd Quissar s_ps 1o aIRTHEDLLD,
Sps Swilemd pog PI(EE TgHuLs sqw CupTugaswun smSHD
OQaten® unfégw Gurg. Workaredd parQuphd sbuakisd Ghss
Gpfun  gewnd  sniug, Ggurspeer  Lelslu@SHL  Werarelen
QuPiléE wvapwswrs UUEH Safilugrs oL 869GCwr ey  slps
W&EET SHHADTTSET.

suL gy wHsdenp, Cgsiupp Caram. @bPws Gilése WD
Spunsger Cumep @ Gatews @dpardiou Csss sawams fAsshss
sTLLUu(Beueny gppsé  Oareater onl L njser. gllps  WEEGHL,
wrfiosdgieter veCap HWHUS s fserbd.  Ggursrar  @pHunedipg
Qeran® anul® e uyfits Epplsesésts @pSu  FHuodpsHo
edengenané e L u(pSaULIL. Ceuaimr(Hid eTenp smsHananGu
Qanai Derermy seir.

sl mp dPgeen ydesdr Quissdear By HPs wasT
Qaramombs  JI@BTUWPL.  RLETQ  eTILINETELOUD, S orgfen
ampPlear LEQaTMREGEL Yldny woPigid wrhell L g DHgd ESE
Qar@r sbuasfen Gaaramliieo @mpay GswdulLgy s mp APsmaL
yelleet @Quisswpd g ool  Sunsrgud st eréiug Qsfu s
Curg. suflps wasdar glip myp dPsmels ydsd Quibssdear Sgb ger
preugdmasdr Bgd, @F BFsD swps OQapleus sl gerkders.
slps waseficn o anjmes uCUIGD Crdudlléed Bbss sHWs s,
g wsd sy myp diBsmel ydlsdr Quissgiss sem THICLS
Qe_ipgy Czflalssy aumipy.

spCurg Wokiarelld apu’@erer wrpulL  Gplaoliend b
priged —@floiurs  wmplurems  uGHbd  sewd  Houbyd Hew
o panrGoueaprd., b sOPs JrEEGD sUPs wsaEEGL WLAHHES
gran.  2ps GRheow omangCuwrend Boksrelempg ysew Csiyg
sllpsgfipe apgeter oulgs sewéaten Bomar sl sHsdr griaer
srwasfpGs Hmbuaw, JBomareld c.der s5s0 e palafaesie Csipbg
umMpeYd UMt 2 (Heum@GLD.

3Cs Cprgfeo. @ibPurelehr ungsIILEGL, @EHPLULIL.DEGW.
Qeapuranawi@w GHSED domadsgd sp mp dDseel  Llad
Bussywd s gowal Ggurergd @bHu wereafld s  emdTpeg
e@Gurgid ghsiuL. wILLrg- H@IOHESIUL LN LTE.
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B craremtismen b, eamrfasmarys WrdudléEn umasdic, Sm.
gl anpd  Garae  apsde  ofieflEsiulL  wad  GHpereiurer
Spursyenen @pHurelpg Qaran®  amasde  WBokst SCer®
FL L LLigWINE@4LD, SIS BNl (PenPLILIGW|LD SDiNNGH ef\gLonen
upfeowwynd Cuplserder Car®lb edign. Nyursgeer el yiis
GppusE@rssts QbHuredler odrer  SHoapsHed efu  Ssmamenss
e upss Caan(uw erargd, slls sliLweapl Cureme wHHL BTMs
Cal (s Qanardlpg,.

Jhomar gpflemd, LTTE Quéss seooad Gpurtsgemer Guss pre sLss
Buesidme eeapre, Hoksr orfdr a@wHCWD. Brdu mEs®S
ghokisr opfldr e salé® gl Gpursrmenr Hep GOusHE o fuw
ywpfleow Cuplsrsiar Caadr®n eaapd WHHU Sres FOWPE FLL e
Curaau Cal(Bs Qandrdpg.”

The above Resolution was taken up for discussion on the same day. Eight
Members including the Leader of Opposition took part in the discussion. At the end
of debate, the Resolution as amended was put to vote and adopted nem.con.

(2) On the 10th May, 2002, Hon. Thiru Anitha R. Radhakrishnan, Minister for
Animal Husbandry moved the following resolution:-

" WHEREAS this Assembly considers that it is desirable to have a uniform
law throughout India for the regulations of Veterinary training and practice and for
all matters connected therewith or ancillary and incidental thereto;

AND WHEREAS the subject matter of such a law is relatable mainly to
matters enumerated in entries 15 and 32 of List Il and entry 26 of List Ill in the
Seventh Schedule to the Constitution of India;

AND WHEREAS Parliament has no power to make such a law for the
States with respect to the matters enumerated in entries 15 and 32 of List Il
aforesaid except as provided in article 249 and 250 of the Constitution of India;

AND WHEREAS by virtue of the powers under clause (1) of article 252 of
the Constitution and in pursuance of the resolutions passed by all the Houses of the
Legislatures of the States of Haryana, Bihar, Orissa, Himachal Pradesh and
Rajasthan, Parliament has passed the Indian Veterinary Council Act, 1984 (Central
Act, 52 of 1984);
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AND WHEREAS the Indian Veterinary Council Act, 1984 (Central Act, 52 of
1984) extend to all the States except Tamil Nadu and Jammu Kashmir and to all
Union Territories;

AND WHEREAS the said Act will extend to other states as they may adopt
this Act by resolution passed in that behalf in pursuance of clause (1) of article 252
of the Constitution;

AND WHEREAS it appears to this Assembly to be desirable that the Indian
Veterinary Council Act, 1984 (Central Act, 52 of 1984) should be adopted in the
State of Tamil Nadu;

NOW THEREFORE, in pursuance of clause (1) of article 252 of the
Constitution, this Assembly hereby resolves that the Indian Veterinary Council Act,
1984 (Central Act, 52 of 1984) be adopted in the State of Tamil Nadu."

The above resolution was put to vote and carried.

XV. GOVERNMENT MOTIONS

1) On the 14th March, 2002, Hon. Thiru C. Ponnaiyan, Leader of
the House (Minister for Finance and Information Technology) moved
the following motion:-

"That rule 32 of Tamil Nadu Legislative Assembly Rules which
provides that the first hour of every sitting be available for 'Question
and Answers' be suspended on the 15th March, 2002 and the
House do resolve to transact Government Business".

The Motion was adopted nem con.

2) On the 15th March, 2002, Hon. Thiru C. Ponnaiyan, Leader of the House
(Minister for Finance and Information Technology) moved the following motion:-

"That under Rule 25(1) of the Tamil Nadu Legislative
Asembly Rules the Huse be adjourned sine-die".

The Motion was adopted nem con.
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3) On the 28th March, 2002, Hon. Thiru C. Ponnaiyan, Leader of
the House (Minister for Finance and Information Technology) moved
the following motion:-

"That the Tamil Nadu Legislative Assembly Rules Rules 30,
130 and 132 be suspended and the Tamil Nadu Appropriation (Vote
on Account) Bill, 2002 (L.A. Bill No.1 of 200253 be taken up for
consideration and passing today (28-03-2002) itsel

The Motion was put to vote and carried.

4) On the 5th April, 2002, Hon. Thiru C. Ponnaiyan, Leader of the
House (Minister for Finance and Information Technology) moved the
following motion:-

"That rule 32 of Tamil Nadu Legislative AssembI?/ Rules
which provides that the first hour of every sitting be available for
'‘Question and Answers' be suspended on the 8th April, 2002 and
the House do resolve to transact Government Business."

The Motion was adopted nem con.

5) On the 8th April, 2002, Hon. Thiru C. Ponnaiyan, Leader of the
House (Minister for Finance and Information Technology) moved the
following motion:

"That rule 32 of Tamil Nadu Legislative Assemblly Rules
which provides that the first hour of every sitting be available for
'‘Question and Answers' be suspended on the 9th April, 2002 and the
House do resolve to transact Government Business."

The Motion was adopted nem con.

6) On the 23rd April, 2002, Hon. Thiru C. Ponnaiyan, Leader of
the House (Minister for Finance and Information Technology) moved
the following motion:

"Gpm_bg Caanr@OwearCp @wLwhsgib. mas smwaamy wh turrm&um Curanau
dfamers ng_m% @mmu.lmuu WU S SIeuSmgiLbd, 8u_mam)u ugenay 694
21 e drelf2-@) D Bz sewusg q&m& spdmacd & cunerrg&mutﬂ@
Qembdaud wppd & CQurerypy Sejsamar Gupmasls G grrL_éPa‘r erendlarar
u;.rm&@&@ WanowCurmeu) umfllsalidfimpg sparells fésb Qswiw Gmm@m

The Motion was put to vote and carried.
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7 On the 23rd April, 2002, Hon. Thiru C. Ponnaiyan, Leader of

the House (Minister for Finance and Information Technology) moved
the following motion:

‘g 1212 Proviso -  euluemLultie wranyfE Gurmad sewej Deujser.
Poarajsdr LAS Qembayd DuFsmenyb, LTELT & GQUIETIPY DjufsmenyD
TERAL ST A DnauE@ arbsLng eap Defiss Srlieu wgufdoamen
Qswig, Perm WL GL Seufser sewauuleimbg B8 @assiLL Cauar®Quoeirgy
e G WPED Jwse] Jafsat sl D CaursmatEe ghu Pey
LLEWD aufsmer amauldimpa B8 aeass CeauamBu”.

The Motion was put to vote and carried.

8) On the 24th April, 2002, Hon. Thiru C. Ponnaiyan, Leader of

the House (Minister for Finance and Information Technology) moved
the following motion:

"That rule 32 of Tamil Nadu Legislative Assembly Rules
which provides that the first hour of every sitting be available for
'‘Question and Answers' be suspended on the 25th April, 2002 and
the House do resolve to transact Government Business."

The Motion was adopted nem con.

9) On the 26th April, 2002, Hon. Thiru C. Ponnaiyan, Leader of

the House (Minister for Finance and Information Technology) moved
the following motion:

“Cupenaud s@oal eufsamer Wiy Geugid. efip Beugid, THFLILFID ereirp
unefleow. sisapssdy ureflleow wramnfle epiufe ufld Bembeawsd SeurasT
Qem_gpg s sHé QanamgméSpny. euf, DienaulgiemLul

pragdmsaw Qsn_ips 058 aOmASD SWRTSIND, JQEUDEET
PSguspGs soLwrs Qmsdep SATSHID. M gooawrs QsN_jba
Qansansu®sd. Csaawrsl CufsQsran@o, Winlyé GCsraw@w  emddp
SMTATSHT0, Jjuan] e e @ aerflu priserés Bis Cauan@uw "

The motion was put to vote and carried.
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10. On the 8th May, 2002 Hon. Thiru P. Mohan, Minister for Forests and
Environment moved the following Motion:-

"That the Tamil Nadu Plastic Articles (Prohibition of Sale,
Storage, Transport and Use) Bill, 2002 (L.A. Bill No.22 of 2002) be
referred to a Select Committee. The names of Members of the
Committee would be announced latter ".

The motion was put to vote and carried.

Extention of the term of the Committees, which expires at the
end of one year, for a further period up to 31st March, 2003.

11. On the 9th May, 2002 Hon. Thiru C. Ponnaiyan, Leader of the House
(Minister for Finance and Information Technology) moved the following Motion:-

" That Rules 195 (2), 203 (3), 211 (3) and 256 (2) of the Tamil
Nadu Legislative Assembly Rules which provides that the term of
Office of Members of the

(1) Committee on Estimates,
(2) Committee on Public Accounts,
(3) Committee on Public Undertakings and

(4) Committee on Rules

shall expire at the end of one year, be suspended and the
term of the above Committees which were constituted in 2001 be
extended for a further period upto 31st March 2003, as the items of
work taken up by the said Committees still remain to be concluded".

The motion was put to vote and carried.
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Extention of the term of the Committees, which expires at the end of
the each Financial year for a further period upto 31st March, 2003.

12. On the 9th May, 2002 Hon. Thiru C. Ponnaiyan, Leader of the House
(Minister for Finance and Information Technology) moved the following Motion:-

" That Rules 227 (2), 239(2), 248 (2), 253 (2), 261 (3), 264 (2)
and 268 (4) of the Tamil Nadu Legislative Assembly Rules which
provide that the term of office of Members of the

(1) Committee of Privileges

(2) Committee on Delegated Legislation

(3) Committee on Government Assurances

(4) House Committee

(5) Committee on Petitions

(6) Library Committee and

(7) Committee on Papers Laid on the Table of the House

shall expire at the end of the Financial year, be suspended
and their term be extended for a further period of one year till 31st
March, 2003 as the items of work taken up by the said Committees
still remain to be concluded".

The Motion was put to vote and carried.
13. On the 9th May, 2002 Hon. Thiru C. Ponnaiyan, Leader of the House
(Minister for Finance and Information Technology) moved the following Motion:-
"The rule 32 of Tamil Nadu Legislative Assembly Rules
which provides that the first hour of every sitting be available for
'‘Question and Answers' be suspended on the 10th May, 2002 and

the House do resolve to transact Government Business.”

The motion was adopted nem.com.
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14. On the 10th May, 2002 Hon. Thiru C. Ponnaiyan, Leader of the House
(Minister for Finance and Information Technology) moved the following Motion:-

" That the Tamil Nadu Legislative Assembly Rules 30, 130
and 132 be suspended and the Anna University (Amendment) Bill,
2002 (L.A. Bill No.37 of 2002), the Thiruvalluvar University Bill, 2002
(L.A. Bill 38 of 2002) and the Tamil Nadu Open University Bill, 2002
(L.A. Bill No.39 of 2002) be taken up for consideration and passing
today itself .

The motion was put to vote and carried.

15. On the 10th May, 2002, Hon. Thiru C. Ponnaiyan, Leader of the House
(Minister for Finance and Information Technology) moved the following Motion:-

"That rule 25(1) of the Tamil Nadu Legislative Assembly Rules, the
House be adjourned Sine-die.".

The Motion was adopted nem con.

XVI. SUSPENSION OF MEMBERS

1. On the 23rd April, 2002, a motion was moved by the Hon. Leader of the
House to suspend Thiru Parithi Elamvazhuthi and Dr. K. Ponmudi for disobeying
the Chair and also obstructing the proceedings against the Rules of procedure of
the House persistently. However, on the suggestions made by the Members
various parties and Hon. the Chief Minister, the suspension period was reduced to
one day i.e 23.4.2002 on a motion moved again by the Hon. Leader of the House
and adopted by the House.

2. On the 26th April, 2002, the Leader of the House moved a motion under
Rule 121 (1) of the Assembly Rules suspending Thiru Parithi Elamvazhuthi from
the service of the House for the remainder of the session for his highly indecent
behaviour against the Chair and obstructing the proceedings of the House.

The motion was put and carried.
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XVII. RULINGS FROM THE CHAIR

1. On the 11th April, 2002, Hon. the Speaker gave his ruling on the Notice of
Privilege given against Hon. Chief Minister by Tvl. Duraimurugan, K.
Ponmudy, E. Pugazhendi, E.V. Velu and K. Pitchandi.

2. On the 16th April, 2002, Hon. the Speaker gave his ruling on the Notice of
Privilege given against Hon. Chief Minister by Tvl. K. Ponmudy, E. Pugazhendi,
Parithi lllamvazhuthi and K. Pitchandi.

3. On the 17th April, 2002, Hon. the Speaker announced in the House that
Hon. Chief Minister has not given false statement regarding the loss of Transport
Corporation on the explanation called for by certain Members on the Rulings given
by him on 16.4.2002.

4, On the 23rd April, 2002, Hon. the Speaker gave his ruling on the Notice of
Privilage given against the Leader of the House (Minister for Finance and
Information Technology) by Tvl. Duraimurugan, K. Ponmudy, E. Pugazhendi, E.V.
Velu, M.A. Vaidhyalingam, K. Pitchandi, Ara. Chakkarapani and K.K.S.S.R.
Ramachandran.

XVIII. ANNOUNCEMENTS BY HON. SPEAKER

1. On the 28th March 2002, Hon. the Speaker, announced in the
House the following Message received from the Governor of
Tamil Nadu:-

" 1 am happy to acknowledge receipt of the Resolution
adopted by the Assembly on 15th March, 2002 thanking me for my
address delivered on the 9th March 2002 to the Members of the
Tamil Nadu Legislative Assembly".

2. On the 3rd April 2002, Hon. the Speaker announced in the House that on
the basis of the decision taken by the Business Advisory Committee at its meeting
held on that day that the Demand nos. 45, 3, 32 to be taken up on 11-4-2002 and
the Demand No.4 to be taken up on 15-4-2002 are being interchanged. There
would be no Question hour on 11-4-2002 and on the same day after the voting on
Demands the Government Bills would be taken into consideration and passed. Cut
Motions for the demands to be taken up on 11-4-2002 and from 22-4-2002 to 17-5-
2002 should be submitted to the Legislative Assembly Secretariat before 3.00
o' clock on 5-4-2002. He had also announced that the House will meet on 25-4-
2002 and 25-5-2002 though these days have been declared as Government
holidays.
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On the 4th April, 2002, Hon. the Speaker announced in the House that the
statements relating to the call attention notices should be sent to Legislative
Assembly Secretariat within seven days of admittence. He therefore
requested Hon. Ministers to give necessary instructions to the Departments
of Secretariat to furnish the statements expeditiously.

On the 8th April, 2002, Hon. the Speaker announced in the House the
message received from the Commissioner of Police, Chennai in regard to
arrest of Thiru Parithi Ellamvazhuthi, Egmore (SC) Constituency on the 8th
April, 2002 F.N.

On the 9th April, 2002, Hon. the Speaker announced in the House the
message received from the Commissioner of Police, Chennai in regard to
release of Thiru Parithi Ellamvazhuthi, Egmore (SC) Constituency on the 8th
April, 2002 A.N.

On the 10th April, 2002, Hon. the Speaker announced in the House that on
the basis of the decision taken by the Business Advisory Committee at its
meeting held on 3-4-2002, there would be no 'Questions and Answers hour'
on 11th April, 2002.

On the 12th April, 2002 Hon. the Speaker announced in the House that as
per the decision taken by the Business Advisory Committee at its meeting
held on that day and also with the leave of the House, the Government
Resolution would be taken up before the transaction of Financial Business
on 16-4-2002 by relaxing rule 185 of the Tamil Nadu Legislative Assembly
Rules. He has also announced that there would be no 'Questions and
Answers hour' on 16-4-2002.

On the 29th April, 2002, Hon. the Speaker announced in the House that as
per the decision taken by the Business Advisory Committee at its meeting
held on 18-4-2002, there would be no 'Questions and Answers hour ' on the
30th April, 2002.

On the 3rd May, 2002, Hon. the Speaker announced in the House that
there would be no 'Questions and Answers Hour' on 6.5.2002 as already
been decided by the Business Advisory Committee. He has also announced
that the Ministers incharge of the Demand Nos. 3, 32 and 31 would give
their replies to the discussions on 6.5.2002 which were initiated 3rd May,
2002.

On the 7th May, 2002, Hon. the Speaker announced in the House that
Demand No.26 and 10 which were listed to be taken up for discussion in the
forenoon and afternoon respectively would be taken up together in the
forenoon itself.
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11. On the 9th May, 2002, Hon. the Speaker announced in the House that
Eleven Government Bills listed on that day (9.5.2002) for consideration
would be taken up along with the Bills listed for consideration on 10.5.2002.

12. On the 10th May, 2002, Hon. the Speaker announced in the House that
‘who is who' of Twelfth Assembly containing bio-data of Members are

readily available for distribution and the Members may obtain the same from
Library-2 Section.

XIX. FELICITATION

On the 30th April, 2002, Hon. the Speaker conveyed his greetings to
the House on the eve of 'May Day'.

XX. ELECTION TO STATUTORY BODIES

On the 23rd April, 2002, Hon. the Speaker announced that the following
Members have been duly elected to Senates of Universities mentioned below:

1. Senate of the Annamalai University
1. Tmt. R. Tamilmozhirajadathan
2. Selvi C. Kanagathara
3. Thiru C. Sivasami
2. Senate of the University of Madras
1. Thiru S.S. Ramaneedharan

2. Thiru K.P. Anbalagan

3. Senate of the Bharathiar University

1. Thiru R.D. Ganesan
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On the 23rd April, 2002, Hon. the Speaker announced that the following
Member has been duly elected as the Member of the Management Committee of
the Land Development Board:-

Thiru P. Elavazhagan

On the 23rd April, 2002, Hon. the Speaker announced that the following
Member has been duly elected to the State Library Cmmittee.

Thiru M. Sakthivel Murugan

XXI. CONSTITUTION OF THE COMMITTEES

The following Committees which had been constituted for the year 2001-
2002 were extended upto 31st March, 2003:-
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Committee on Estimates

Committee on Public Accounts
Committee on Public Undertakings
Committee of Privileges

Business Advisory Committee
Committee on Rules

Committee on Delegated Legislation
House Committee

Committee on Government Assurances
Committee on Petitions

Library Committee

Committee on Papers Laid on the Table of the House

The names of Members of the above Committees are given in Appendix.
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XXII. PRESENTATION OF REPORTS BY THE COMMITTEES

During the period, One hundred and eighty reports were presented to the
House by variousCommittees of the House as detailed below:

Serial No. Name of the Report Date of Presentation
1) 2) 3)
1. First Report of the Committee on 12th March, 2002

Government Assurances(2001-2002)

2. Second Report of the Committee on 12th March, 2002
Government Assurances(2001-2002)

3. Fourteenth Report of the Committee on 13th March, 2002
Public Accounts (2001-2002)

4. Fifteenth Report of the Committee on 13th March, 2002
Public Accounts (2001-2002)

5. Sixteenth Report of the Committee on 13th March, 2002
Public Accounts (2001-2002)

6. Seventeenth Report of the Committee on 13th March, 2002
Public Accounts (2001-2002)

7. Eighteenth Report of the Committee on 13th March, 2002
Public Accounts (2001-2002)

8. Seventh Report of the Committee on 14th March, 2002
Public Undertakings (2001-2002)

9. Eighth Report of the Committee on 14th March, 2002
Public Undertakings (2001-2002)

10. Ninth Report of the Committee on 14th March, 2002
Public Undertakings (2001-2002)

11. Tenth Report of the Committee on 14th March, 2002
Public Undertakings (2001-2002)

12. Nineteenth Report of the Committee on 15th March, 2002
Public Accounts (2001-2002)



13. Twentieth Report of the Committee on 15th March, 2002
Public Accounts (2001-2002)

14. Tweny-first Report of the Committee on 15th March, 2002
Public Accounts (2001-2002)

15. Twenty-second Report of the Committee 15th March, 2002
on Public Accounts (2001-2002)

16. Twenty-third Report of the Committee on 15th March, 2002
Public Accounts (2001-2002)

17. Twenty -fourth Report of the Committee on 3rd April, 2002
Public Accounts (2001-2002)

18. Twenty -fifth Report of the Committee on 3rd April, 2002
Public Accounts (2001-2002)

19. Twenty -sixth Report of the Committee on 3rd April, 2002
Public Accounts (2001-2002)

20. Twenty -seventh Report of the Committee on  3rd April, 2002
Public Accounts (2001-2002)

21. Twenty -eighth Report of the Committee on 3rd April, 2002
Public Accounts (2001-2002)

22. Twenty -ninth Report of the Committee on 5th April, 2002
Public Accounts (2001-2002)

23. Thirtieth Report of the Committee on 5th April, 2002
Public Accounts (2001-2002)

24. Thirty-first Report of the Committee on 5th April, 2002
Public Accounts (2001-2002)

25. Thirty-second Report of the Committee on 5th April, 2002
Public Accounts (2001-2002)

26. Thirty-third Report of the Committee on 5th April, 2002
Public Accounts (2001-2002)




27. Eleventh Report of the Committee on 5th April, 2002

28.

29.

30.

31.

32.

33.

34.

35.

36.

37.

38.

39.

40.

41.

Public Undertakings (2001-2002)

Twelfth Report of the Committee on
Public Undertakings (2001-2002)

Thirteenth Report of the Committee on
Public Undertakings (2001-2002)

Fourteenth Report of the Committee on
Public Undertakings (2001-2002)

Fifteenth Report of the Committee on
Public Undertakings (2001-2002)

Thirty-fourth Report of the Committee on
Public Accounts (2001-2002)

Thirty-fifth Report of the Committee on
Public Accounts (2001-2002)

Thirty-sixth Report of the Committee on
Public Accounts (2001-2002)

Thirty-seventh Report of the Committee on
Public Accounts (2001-2002)

Thirty-eighth Report of the Committee on
Public Accounts (2001-2002)

Thirty-ninth Report of the Committee on
Public Accounts (2001-2002)

Fortieth Report of the Committee on
Public Accounts (2001-2002)

Forty-first Report of the Committee on
Public Accounts (2001-2002)

Forty-second Report of the Committee on
Public Accounts (2001-2002)

Forty-third Report of the Committee on
Public Accounts (2001-2002)

5th April, 2002

5th April, 2002

5th April, 2002

5th April, 2002

10th April, 2002

10th April, 2002

10th April, 2002

10th April, 2002

10th April, 2002

10th April, 2002

10th April, 2002

12th April, 2002

12th April, 2002

12th April, 2002



42. Forty-fourth Report of the Committee on 12th April, 2002
Public Accounts (2001-2002)

43. Forty-fifth Report of the Committee on 12th April, 2002
Public Accounts (2001-2002)

44. Forty-sixth Report of the Committee on 16th April, 2002
Public Accounts (2001-2002)

45. Forty-seventh Report of the Committee on 16th April, 2002
Public Accounts (2001-2002)

46. Forty-eighth Report of the Committee on 16th April, 2002
Public Accounts (2001-2002)

47. First Report of the Committee on Estimates  18th April, 2002

48. Second Report of the Committee 18th April, 2002
on Estimates

49. Third Report of the Committee on Estimates  18th April, 2002
50. Fouth Report of the Committee on Estimates 18th April, 2002
51. Fifth Report of the Committee on Estimates  18th April, 2002

52. Sixteenth Report of the Committee on 19th April, 2002
Public Undertakings (2001-2002)

53. Seventeenth Report of the Committee on 19th April, 2002
Public Undertakings (2001-2002)

54. Eighteenth Report of the Committee on 19th April, 2002
Public Undertakings (2001-2002)

55. Forty-Ninth Report of the Committee on 22nd April, 2002
Public Accounts (2001-2002)

56. Fiftieth Report of the Committee on 22nd April, 2002
Public Accounts (2001-2002)

57. Fifty-first Report of the Committee on 22nd April, 2002
Public Accounts (2001-2002)

58. Fifty-second Report of the Committee on 22nd April, 2002
Public Accounts (2001-2002)




59. Fifty-third Report of the Committee on 22nd April, 2002

60.

61.

62.

63

64.

65.

66.

67.

68.

69.

70.

71.

72.

73.

74,

Public Accounts (2001-2002)

Fifty-fourth Report of the Committee on
Public Accounts (2001-2002)

Fifty-second Report of the Committee on
Public Accounts (2001-2002)

Ninteenth Report of the Committee on
Public Undertakings (2001-2002)

Twentieth Report of the Committee on
Public Undertakings (2001-2002)

Fifty-sixth Report of the Committee on
Public Accounts (2001-2002)

Fifty-seventh Report of the Committee on
Public Accounts (2001-2002)

Fifty-eight Report of the Committee on
Public Accounts (2001-2002)

Fifty-ninth Report of the Committee on
Public Accounts (2001-2002)

Sixtieth Report of the Committee on
Public Accounts (2001-2002)

Sixty-first Report of the Committee on
Public Accounts (2001-2002)

Sixty-second Report of the Committee
on Public Accounts (2001-2002)

Sixty-third Report of the Committee on
Public Accounts (2001-2002)

Sixty-fourth Report of the Committee on
Public Accounts (2001-2002)

Sixty-fifth Report of the Committee on
Public Accounts (2001-2002)

Sixty-sixth Report of the Committee on
Public Accounts (2001-2002)

22nd April, 2002

22nd April, 2002

23rd April, 2002

23rd April, 2002

24th April, 2002

24th April, 2002

24th April, 2002

24th April, 2002

24th April, 2002

24th April, 2002

24th April, 2002

25th April, 2002

25th April, 2002

25th April, 2002

25th April, 2002




75. Sixty-seventh Report of the Committee 25th April, 2002

76.

77.

78.

79.

80.

81.

82.

83.

84.

85.

86.

87.

88.

89.

90.

on Public Accounts (2001-2002)

First Report of the Committee on
Petitions (2001-2002)

Second Report of the Committee on
Petitions (2001-2002)

Third Report of the Committee on
Petitions (2001-2002)

Sixth Report of the Committee on
Estimates (2001-2002)

Seventh Report of the Committee on
Estimates (2001-2002)

Sixty-eight Report of the Committee on
Public Accounts (2001-2002)

Sixty-ninth Report of the Committee on
Public Accounts (2001-2002)

Seventieth Report of the Committee on
Public Accounts (2001-2002)

Seventy-first Report of the Committee on
Public Accounts (2001-2002)

Seventy-second Report of the Committee
on Public Accounts (2001-2002)

Seventy-third Report of the Committee on
Public Accounts (2001-2002)

Seventy-fourth Report of the Committee on
Public Accounts (2001-2002)

Seventy-fifth Report of the Committee on
Public Accounts (2001-2002)

Eighth Report of the Committee
on Estimates (2001-2002)

Seventy-sixth Report of the Committee on
Public Accounts (2001-2002)

25th April, 2002

25th April, 2002

25th April, 2002

26th April, 2002

26th April, 2002

26th April, 2002

26th April, 2002

26th April, 2002

26th April, 2002

26th April, 2002

26th April, 2002

26th April, 2002

26th April, 2002

29th April, 2002

2nd May, 2002




. Seventy-seventh Report of the Committee

93.

94.

95.

96.

97.

98.

99.

100.

101.

102.

108.

104.

on Public Accounts (2001-2002)

. Seventy-eighth Report of the Committee

on Public Accounts (2001-2002)

Seventy-ninth Report of the Committee on
Public Accounts (2001-2002)

Twenty-first Report of the Committee on
Public Undertakings (2001-2002)

Twenty-second Report of the Committee on
Public Undertakings (2001-2002)

Twenty-third Report of the Committee on
Public Undertakings (2001-2002)

Twenty-fourth Report of the Committee on
Public Undertakings (2001-2002)

Twenty-fifth Report of the Committee on
Public Undertakings (2001-2002)

Twenty-sixth Report of the Committee on
Public Undertakings (2001-2002)

First Report of the Committee on
Papers Laid on the Table of the House
(2001-2002)

Second Report of the Committee on
Papers Laid on the Table of the House
(2001-2002)

Third Report of the Committee on
Papers Laid on the Table of the House
(2001-2002)

Fourth Report of the Committee on
Papers Laid on the Table of the House
(2001-2002)

Fifth Report of the Committee on
Papers Laid on the Table of the House
(2001-2002)

2nd May, 2002

2nd May, 2002

2nd May, 2002

2nd May, 2002

2nd May, 2002

2nd May, 2002

2nd May, 2002

2nd May, 2002

2nd May, 2002

2nd May, 2002

2nd May, 2002

2nd May, 2002

2nd May, 2002

2nd May, 2002




105. Sixth Report of the Committee on
Papers Laid on the Table of the House
(2001-2002)

106. Eightieth Report of the Committee on
Public Accounts (2001-2002)

107. Eighty- first Report of the Committee on
Public Accounts (2001-2002)

108. Eighty-second Report of the Committee on
Public Accounts (2001-2002)

109. Eighty-third Report of the Committee on
Public Accounts (2001-2002)

110. Eighty-fourth Report of the Committee on
Public Accounts (2001-2002)

111. Eighty-fifth Report of the Committee on
Public Accounts (2001-2002)

112. Eighty-sixth Report of the Committee on
Public Accounts (2001-2002)

113. Eighty-seventh Report of the Committee on
Public Accounts (2001-2002)

114. Eighty-eighth Report of the Committee on
Public Accounts (2001-2002)

115. Eighty-ninth Report of the Committee on
Public Accounts (2001-2002)

116. Twenty-seventh Report of the Committee
on Public Undertakings (2001-2002)

117. Twenty-eighth Report of the Committee
on Public Undertakings (2001-2002)

118. Twenty-ninth Report of the Committee
on Public Undertakings (2001-2002)

119. Seventh Report of the Committee on
Papers Laid on the Table of the House
(2001-2002)

nd May, 2002

3rd May, 2002

3rd May, 2002

3rd May, 2002

3rd May, 2002

3rd May, 2002

3rd May, 2002

3rd May, 2002

3rd May, 2002

3rd May, 2002

3rd May, 2002

3rd May, 2002

3rd May, 2002

3rd May, 2002

3rd May, 2002




120. Eighth Report of the Committee on
Papers Laid on the Table of the House
(2001-2002)

121. Ninth Report of the Committee on
Papers Laid on the Table of the House
(2001-2002)

122. Tenth Report of the Committee on
Papers Laid on the Table of the House
(2001-2002)

123. Eleventh Report of the Committee on
Papers Laid on the Table of the House
(2001-2002)

124. Twelfth Report of the Committee on
Papers Laid on the Table of the House
(2001-2002)

125. Ninth Report of the Committee
on Estimates (2001-2002)

126. Ninetieth Report of the Committee on
Public Accounts (2001-2002)

127. Ninety-first Report of the Committee on
Public Accounts (2001-2002)

128. Ninety-second Report of the Committee on
Public Accounts (2001-2002)

129. Ninety-third Report of the Committee on
Public Accounts (2001-2002)

130. Ninety-fourth Report of the Committee on
Public Accounts (2001-2002)

131. Ninety-fifth Report of the Committee on
Public Accounts (2001-2002)

132. Ninety-sixth Report of the Committee on
Public Accounts (2001-2002)

133. Ninety-seventh Report of the Committee on
Public Accounts (2001-2002)

134. Ninety-eighth Report of the Committee on
Public Accounts (2001-2002)

3rd May, 2002

3rd May, 2002

3rd May, 2002

3rd May, 2002

3rd May, 2002

6th May, 2002

6th May, 2002

6th May, 2002

6th May, 2002

6th May, 2002

6th May, 2002

6th May, 2002

6th May, 2002

6th May, 2002

6th May, 2002




135. Ninety-ninth Report of the Committee on
Public Accounts (2001-2002)

136 Thirtieth Report of the Committee
on Public Undertakings (2001-2002)

137. Thirty-first Report of the Committee
on Public Undertakings (2001-2002)

138. Thirty-second Report of the Committee
on Public Undertakings (2001-2002)

139. Thirty-third Report of the Committee
on Public Undertakings (2001-2002)

140. Thirty-fourth Report of the Committee
on Public Undertakings (2001-2002)

141. Thirty-fifth Report of the Committee
on Public Undertakings (2001-2002)

142. Third Report of the Committee on
Government Assurances (2001-2002)

143. Fourth Report of the Committee on
Government Assurances(2001-2002)

144. Fourth Report of the Committee on
Petitions(2001-2002)

145. Fifth Report of the Committee on
Petitions(2001-2002)

146. Sixth Report of the Committee on
Petitions(2001-2002)

147.Thirty-sixth Report of the Committee
on Public Undertakings (2001-2002)

148.Thirty-seventh Report of the Committee
on Public Undertakings (2001-2002)

149.Thirty-eighth Report of the Committee
on Public Undertakings (2001-2002)

150.Thirty-ninth Report of the Committee
on Public Undertakings (2001-2002)

6th May, 2002

6th May, 2002

6th May, 2002

6th May, 2002

6th May, 2002

6th May, 2002

6th May, 2002

6th May, 2002

6th May, 2002

6th May, 2002

6th May, 2002

6th May, 2002

7th May, 2002

7th May, 2002

7th May, 2002

7th May, 2002




151.Fortieth Report of the Committee
on Public Undertakings (2001-2002)

152.Forty-first Report of the Committee
on Public Undertakings (2001-2002)

153.Forty-second Report of the Committee
on Public Undertakings (2001-2002)

154. Fifth Report of the Committee on
Government Assurances(2001-2002)

155. Hundredth Report of the Committee on
Public Accounts (2001-2002)

156. Hundred and first Report of the Committee
on Public Accounts (2001-2002)

157. Hundred and second Report of the Committee
on Public Accounts (2001-2002)

158. Hundred and third Report of the Committee
on Public Accounts (2001-2002)

159. Hundred and fourth Report of the Committee
on Public Accounts (2001-2002)

160. Hundred and fifth Report of the Committee
on Public Accounts (2001-2002)

161. Hundred and sixth Report of the Committee
on Public Accounts (2001-2002)

162. Hundred and seventh Report of the
Committee on Public Accounts (2001-2002)

163. Hundred and eighth Report of the
Committee on Public Accounts (2001-2002)

164. Forty-third Report of the Committee
on Public undertakings (2001-2002)

165. Forty-fourth Report of the Committee
on Public Undertakings (2001-2002)

166. Forty-fifth Report of the Committee
on Public Undertakings (2001-2002)

7th May, 2002

7th May, 2002

7th May, 2002

7th May, 2002

8th May, 2002

8th May, 2002

8th May, 2002

8th May, 2002

8th May, 2002

8th May, 2002

8th May, 2002

8th May, 2002

8th May, 2002

8th May, 2002

8th May, 2002

8th May, 2002




167. Forty-sixth Report of the Committee
on Public Undertakings (2001-2002)

168. Forty-seventh Report of the Committee
on Public Undertakings (2001-2002)

169. Forty-eighth Report of the Committee
on Public Undertakings (2001-2002)

170. Forty-ninth Report of the Committee
on Public Undertakings (2001-2002)

171. Fiftieth Report of the Committee
on Public Undertakings (2001-2002)

172. Seventh Report of the Committee
on Petitions (2001-2002)

173. Eighth Report of the Committee
on Petitions (2001-2002)

174. Fifty-first Report of the Committee
on Public Undertakings (2001-2002)

175. Fifty-second Report of the Committee
on Public Undertakings (2001-2002)

176. Fifty-third Report of the Committee
on Public Undertakings (2001-2002)

177. Fifty-fourth Report of the Committee
on Public Undertakings (2001-2002)

178. Fifty-fifth Report of the Committee
on Public Undertakings (2001-2002)

179. Fifty-sixth Report of the Committee
on Public Undertakings (2001-2002)

180. Fifty-seventh Report of the Committee
on Public Undertakings (2001-2002)

8th May, 2002

8th May, 2002

8th May, 2002

8th May, 2002

8th May, 2002

8th May, 2002

8th May, 2002

9th May, 2002

9th May, 2002

9th May, 2002

9th May, 2002

9th May, 2002

9th May, 2002

9th May, 2002



47

XXIIl. PAPERS LAID ON THE TABLE OF THE HOUSE

During the period, 665 papers were laid on the Table of the House details of
which are as follows:-

A. Statutory Rules and Orders .. 204
B. Reports, Notifications and Other Papers 461

Total .. 665
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APPENDIX

BUSINESS ADVISORY COMMITTEE
(Constitued on the 24th May 2001 and extended
upto 31st March,2003)

CHAIRMAN

Hon. Dr. K. Kalimuthu, Speaker

MEMBERS

Hon. Selvi J Jayalalithaa, Chief Minister

Hon. Thiru C. Ponnaiyan, Leader of the House
Hon. Dr. M. Thambi Durai, Minister for Education
Hon. Thiru A. Arunachalam, Deputy Speaker
Prof. K. Anbazhagan, Leader of Opposition
Thiru P.M. Narasimhan, Chief Government Whip
Thiru Duraimurugan

Thiru S.R. Balasubramoniyan

Thiru G.K. Mani

Tmt. D. Yasodha

Thiru J. Hemachandran

Thiru G. Palanisamy

Thiru K.N. Lakshmanan

Thiru L. Santhanam
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COMMITTEE ON RULES
(Constitued on the 11th September 2001 and extended
upto 31st March,2003)

CHAIRMAN
1. Hon. Dr. K. Kalimuthu, Speaker

MEMBERS

2. Hon. Selvi J Jayalalithaa, Chief Minister

Hon. Thiru C. Ponnaiyan, Leader of the House
Hon. Thiru A. Arunachalam, Deputy Speaker
Prof. K. Anbazhagan, Leader of Opposition
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ANNEXURE

Date of Discussion and
voting of Demands

19
41
47

44

37

13
17

42

33

40

12

39
11

29

49

Higher Education Department )
School Education Department
Yourth Welfare and Sports
Development Department > 9th April , 2002
Tamil Development - Culture and 10th April, 2002
and Religious Endowments
Department Y,
Public Department

Adi-Dravidar and Tribal Welfare 11th April, 2002
Department

Energy Department
Handlooms, Handicrafts, Textiles
and Khadi Department - Khadi and 12th April, 2002
Village Industries and Handicrafts
Small Industries Department

Municipal Administration and 16th April, 2002
Water Supply Department and
Rural Development Department 17th April, 2002

Protection Department

Co-operation, Food and Consumer
18th April, 2002

Revenue Department

Commercial Taxes Department -

Stamps and Registration

Information and Tourism Department- 19th April, 2002

Stationery and Printing

Relief on account of Natural Calamities




Date of Discussion and

voting of Demands

21
22

43

14
28

38
20
36
34

23
38
20
36
34

23
27

45

25

Agriculture Department }
Home Department - Police

Home Department -Fire and Rescue
Services

Social Welfare and Nutritious
Meal programme Department

Environment and Forests Department
Information and Tourism Department-
Tourism

Public Works Department

Highways Department

Prohibition and Excise Department

Personnel and Administrative
Reforms Department

Home Department - Prisons

Public Works Department 3\

Highways Department

Prohibition and Excise Department

Personnel and Administrative
Reforms Department

Home Department - Prisons

Information and Tourism Department >

Information and Publicity
Tamil Development - Culture and
Religious Endowments Department-
Hindu Religious and Charitable
Endowments.
Housing and Urban Development )/
Department

22nd April, 2002
and
23rd April, 2002.

24th April, 2002
and
25th April, 2002

26th April, 2002

29th April, 2002

30th April, 2002




Date of Discussion and
voting of Demands

46
24

32

31

18
16

26
10

15
35

Baclward Classes, Most Backward
Classes and Minorities Welfare
Department

Animal Husbandry and Fisheries
Department - Dairy Development >

Animal Husbandry and Fisheries
Department - Animal Husbandry

Animal Husbandry and Fisheries
Department - Fisheries /

Transport Department
Home Department - Motor Vehicles
Acts - Administration

Administration of Justices
Law Department
Labour and Employment Departmen

Health and Family Welfare Department

Handlooms, Handicrafts, Textiles
and Khadi Department -Handlooms
and Textiles

Industries Department
Commercial Taxes Department - }
Commercial Taxes
Finance Department 3\
Planning and Development
Department
State Legislature
Information Technology >
Department
Pension and other Retirement
Benefits
Governor and Council of
Ministers

-000-

2nd May, 2002

3rd May, 2002

3rd May, 2002
and
6th May, 2002

6th May, 2002

7th May, 2002

8th May, 2002



